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PAPERS LAID ON THE TABLE 
CENTRAL GOVERNMENT CONVERSION 

LOANS 

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari 
Sinha): Sir, on behalf of Shri T. T. 
Krishnamachari, I beg to lay on the 
Table a statement indicating the re-
mlt of the Central Government con-
version loans floated in April, 1964. 
[Placed in Library. See No. LT-2781j 
64J. 

EMPLOYEES PROVIDENT FuNDS (EIGHTH 
AMENDMENT) BILL 

The Deputy Minister in the Ministry 
of Labour and Employment and for 
Planning) (Shri C. R. Pattabbi Ra-
man): Sir, I beg to lay on the Table 
a coPy of the Employees' Provident 
Funds (Eighth Amendment) Scheme, 
1964 published in Notilication No. G. 
S.R. 262 dated the 22nd February, 
1964, under sub-section (2) of Section 
7 of the Employees' Provident Funds 
Act, 1952. [Placed in Library. See 
No. LT-2782j64J. 

ESTIMATES COMMITTEE 

MINUTES OF SUB-COMMITTEE 

Shri A. C. Guha (Bar as at): Sir, 
beg to lay on the Table a copy of 
the Minutes of the sittings of Sub-
Committee of the Estimates Commit-
tee on Public Undertakings and Mi-
nutes of the Sitting of the Estimates 
Committee relating to the Forty-
nineth Report on the MinIstry of In-
ternational Trade-State Trading Cor-
poration of India Limited, New Delhi 
(Reports and Accounts) .. 

MESSAGE FROM RAJYA SABHA 

Secretary: Sir, I have to report the 
following message received from the 
Secretary of Rajya Sab'ha: 

"In accordance with the provi-
sions of rule 97 the Rules Proce-
dure and Conduct of Business in 
the Rajya Sabha, I am directed to 

enclose a copy of the Drugs and Cos-
metics (Amendment) BilI,1 1964, 
whiCh has been passed by the Rajya 
Sabha at its sitting held on the 21st 
April, 1964". 

DRUGS AND COSMETICS (AMEND-
MENT) BILL 

LAID ON THE TABLE AS PASSED BY 
RAJYA SABHA 

Secretary: I lay on the Table of 
the H01l$e the Drugs and Cosmetics 
(Amendment) Bill, 1964, as pased by 
the Rajya Sabba. 

12.16. hrs. 

APPROPRIATION (NO.3) BILL 

Shrimati Tarkeshwari Sinha: Sir, on 
behalf of Shri T. T. KrishnamaC'hari, 
I beg to move':-

"That the Bill to provide for the 
authorisation of approapriation of 
moneys out of the Consolidated 
Fund of India to meet the amounts 
spent on certain services during the 
financial year ended on the 31st day 
of March, 1962, in excess of the 
amounts granted for those services 
and for that year, be taken into 
consideration" . 

Mr. Speaker: The question is: 

"That the Bill to provide for the 
authorisation of appropriation pf 
moneys out of the Consolidated 
Fund of India to meet the amounts 
spent on certain servioes during the 
tlnancial year ended on the 31 st day 
of March, 1962, in excess of the 
amounts granted for those services 
and for that year, be taken into con-
sideration." 

The motion was adopted. 

°Moved with the recommendation ot the President, 
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Mr. Speaker: Now we shall take 
·up clause-by-clause consideration of 
the Bill. The question is: 

'That clauses 1 to 3, the Sche-
dule, the Enacting Fonnula and the 
Title stand part of the Bill". 

The motion was adopted. 

Clauses 1 to 3, the Schedule, the En-
acting Formula and the Title were 
added to the Bill. 

Shrimati Tarkeshwari Sinha: Sir, I 
beg to move: 

"That the Bill be passed". 

Mr. Speaker: The question is: 

''That the Bill be passed". 

The motion was adopted. 

U.Uhl'll. 

-coNSTITUTION (SEVENTEENTH 
AMENDMENT) BlLL-Contd. 

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Shri Bibu-
dhendra Misra on the 25th April, 1964, 
namely:-

"That the Bill further to amend 
t'he Constitution of India, as reported 
by the Joint Committee, be taken 
into consideration". 

Shri Kashi Ram Gupta may con-
tinue his speech. 

Shri Hari Vishnu Kamath (Hoshan-
gabad): How much time is left? 

Mr. Speaker: Out of 8 hours for 
general discussion, 2 hours and 35 mi-
nutes have been taken away and 5 
hours and 25 minutes remain. 

Shri Hari i ~  The 
whole day. 

Mr. Speaker: A query has been 
made whether voting would take place 
today. 

Shri Hari Vishnu Kamalb: Tomor-
row. 

Amendment) Bill 
Mr. Speaker: I cannDt give any 

undertaking. If it collapses, how can 
I postpone it? If there are hon. Mem-
bers to speak, certainly it will take 
place tomorrow; but if there are no 
Members to speak On the Bill then 
certainly they ought to remain ready 
for that. 

Shri Nambiar (TiruchirapalJi): It is 
not likely to collapse. There are so 
many speakers. 

Mr. Speaker: Very well; then, I am 
not curtailing the time. 
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